
Government of and Kashmir 
Department of Law, Justice and Parliamentary Affatrs, 

Civil Secretarla.t, Jammu/Srinagar. 

Notificntion, 
Srinagar, the 13: rt; june, 2019 

SRO 4 t..S" ~In exercise of the powers conferred by sub-section (1) of section 12 of the 
Code of Criminal Procedure, Samvat,1989, the Government hereby appoint the following 
L/A Nalb Tehsildar's to be the Executive Magistrate(s) of the first class who shall exercise 
all the powers of an Executive Magistrate 1st class within the territoria l Jurisdiction of 
District Kishtwar. 

s. Name of the L/A Present place of 
No Naib Tehisldar Po stings 
1 Sh. Jadzsh Sing L/ A Ntabat Kochhal, Tehsil 

Naib Tehsildar. Mugalmaidan Distt. 
KzshtuJar. 

2 Sh Rajinder Szngh Niabat Bulgram Tehsil 
L/ A Naib Tehsildar Drabshalla Distt. 

Kishtwar. 

3 Sh. Hari Sigh L/A Niabat Ins han Tehsil 
Naib Tehsildar Waran Distt. Kistwar 

By order of the Government of Jammu and Kashmir. 

No:LD(P)2007/0 I -Kishtwar 

Sdl· 
(Achal Sethi) 

Secretary to Government 
Department of Law J&PA 

:opy to the: 
1. Commissionar/Secretary to Govemmcm, Depaqrtment of Revenue Depnrtrncnt. 
2. Divisional Commissioner, Jammu/ Srinngar 

Dated: -,7 -06 - 2019 

3. Registar General, J&K High Court , Sri nagar. . 
4 . District Magistrate, Kishtwar. This is with reference to hts letter No.789-90/DM/K dated 

18-06-2019. . . 0 d' 1 f s. uener.tl Manager, Government press. Srinagat for publication ttl an extrn r tnnry ssue o 
the Goverrnrncnt Gazette. 

6. SRO Section, Department of Law. Justice und PA (W.7.S.C). 

Depu(Y LeKal Rememhranc:er. 


